45 Maiters under
gaon Dockyard where we were manufactur-
ing Leandar class frigates for the Indian
Navy 1 have nothing personal against
him He 1s supposed to be a verv capable
and efficient officer But the point of prin-
ciple which arises 15, this Mazagaon Dock-
yard has purchased several crores worth
of electnical and electronic equipment for
the Leandar frigate from this companv
Philips India Limited, and Plulips of Holland
and the parent company Is it cthcal
15 1t proper that a highly-placed defence
ofhcial, who till his retirement was the pur-
chager of this material, purchaser of this
equipment from that very company, 1s now
aflowed, after his refirement to join the
Directors Board of the suppher hrm!’
This 15 the question that I wish to  raise
Apart from the fact that Philipsas a well-
known mulu-national corporation it has
got Imks with all sorts of Western Powers
and supplies them with military equipment
So, there 15 also the aspect of our secunty
which should be taken into account
Though there 1s no Mnster here at the
momeat, [ wish this to be comveyed to the
Government through you Ihis appoint-
ment 15 due from next month [ want to
know from the Government on what
grounds they have permitied hum to become
the Industnal Director 1n the Direcions
Board of Philips, a mulu-nauonal firm from
which crores of rupees worth of matenial has
been bought for the Mazagaon Dock, of
whsch Vice-Admiral Samson himself was the
Managing Director  Is 1t proper that he
should now join the same firm® Apart
from the fact that being a high-placed defence
offic1al he had access to all sorts of informa-
tion, seuret secunty information, the fact
that Phulips 15 a company whih s well
known to be the suppler 1o many NATO
and CENTO bloc countres 15 causing great
concem to us.

{m) RerorTED StATEMENT 8Y Dz
SHANKAR Darar SHarma Accus-
ING UNITED STATES OF INSTIGATING

VAISAKHA 25, 1895 (SAKA)

Rule 377 46
OrpPOsITION PARTIFS OF LAUNCH-
NG CONSPIRACY  AGATNST GOVIRN-
MENT.

SHRI SHYAMNANDAN MIS HRA
{Begusara1) Under Rule 377, | beg to
draw the attention of the House to the
statement made by Din 5 1D Sharma
a Member of this House and the President
of the ruling party in which he has accused
the Umited States of instigating the Opposi
tion parties specially, the lana Sangh
the C ongress (Orgamisauon) and the B K
D tolauncha conspnacy aganst the Go
vernment 1o disrupt the anternal secunty of
India and to create chaos and confusion
by violent means We have nothme to
say about his accusation avainst the Umited
States  But there also we find hvm coming
in conflict with the Ambassador-designate
to the U'nited States Shn T N Kaul
who has said that there 1s no basic comilict
with the Umited States and he hopes, all the
problums betwien the two countnies would
be easily sorted out But hereis Dr § D
Sharma who says  that the United States s
now trying ro take revenge because of the
loss of tace 1t had during the Indo Pak war
in 1971 We want to hnow where exactly
the country siandsinrelation tothe Umted
States Who represents India—whether it s
Shri T N kaul who represents the views
of the Government of India or 1t 15 Dn
S D Sharna who represents the views
ot the Government of India”

All the same, this s highly irresponsible
and obie.tionable (Inter1 uptions)

SHRI N K SANGHI (Jalore) On a
point of order “ir The hon Member 1n
raiving a matter of politwal statement by
the leader of the nohtical party  He s also
a nohtical leader They have also been mak
ing similar  statements  outside  This
matter cannot be raised n the House
1 would like to have your ruling on that

SHRI SHYAMNANDAN MISHRA
We have never spoken hke that
outside {Interrupte nv)
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MR. SPEAKER : In the case of Shri
Madhu Limaye, he made a reference to the
Member of this House. In the case of
Dr. S. D. Sharma, he is the leader of a party,
the President of a party. He has his own
views; he speaks outside the House. He
can say anything. Mr. Mishra, so far as
you refer to the statement of our Ambassa-
dor in Washington, that is all right. But
so far as Dr. §. D. Sharma’s statement is
concerned, | wonder if it is relevant to
mention it in the House.

SHRI SHYAMNANDAN MISHRA:
The slanderous remark that he has made

about the Opposition Members.......
weqsi wewew: AT affzdl F dm O
AT FE

st mveery fRs . o sz 9 2 R
g @@ W@t Az 9x fEaee § @1 afon
20§, W1 39 F A A AT W AW w
afegmm @ w98 g 7

MAY 15, 1973

(vanfaae):
aaal ara 92 g & 9= 2re wwmi mow
7 @igy § @ wow 97 v ¥ @

Rule 37

My definite accusation is, if any
got any external alliance, it is il
party. .. .(Interrupiions)

MR. SPEAKER : I am not allowi
He has a right to speak outside the House,
He is the leader of a party, whatever may
be his views.

SHRI SHYAMNANDAN MISHRA :
He has made a slanderous remark on us.

R WRE: WY AFET AT 0§ e
¥ #wE w0

w1 s fow @ oA IR W
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SHRI SHYAMNANDAN MISHRA :

I can agree with you if you tell us that no-
body takes him seriously, but not otherwise.



Matrers under VAISAKHA 25,

Rule 377
MR. SPEAKER : No, not like that.
has expressed his views outside the
se—he has a right to do so.

SHR!I S. M. BANERIEE (Kanpur) :
ir, | want your guidance.

o Wemw. 9 W & e ommiw gw?

SHRI S. M. BANERIJEE : America has
been accused of doing something wrong.
We all agree there, But the point is this.
If you request the newspapers to cover his
slatement outside, then this will not be
raised here. Members take advantage of
this House to have their statements covered
by the All India Radio and newspapers.
If Mr. Shvamnandan Mishra's statement is
covered outside, he would not be taking the
trouble of raising it here: he would not have
taken that trouble. ... ([nterruptions)

America is hatching a conspiracy and is
trying to involve Jan Sangh, Cong(Q)
and others. They should be aware of it.

muE WEww WTE Fr gRTi AheEm

zz g1 s 9 afsAfEEr & mwsT A @)
(sm@om) =T W ¥ A & s,
W @9 ¥ wa @A

(iv) RE. BHARGAVA COMMISSION'S REPORT
ON SuGAR NATIONALISATION
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1895 (SAKA) Taxation 50

Laws (Amendment) Bill
et w@Xew: o9 9 fedr @3 awm 2
I F XA AT W K I AEA § |

SHRI S. M. BANERJEE (Kanpur) :
Sir, I shall not be here tomorrow.

I have already written
(Interruptions)

t0 ¥OLnnes

MR. SPEAKER : I am not allowing any
hon. member.

Shrimati Sushila Rohatgi.

12.36 hrs.

TAXATION LAWS (AMENDMENT)
BILL

MOTION TO REFER TO SELECT COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : On behalf of Shri
Yeshwantrao Chavan, [ beg to move :

the Bill further to amend the
Income tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act,
1958, and the Companies (Profits)
Surtax Act, 1964 be referred 1o a
Select Committee consisting of 30
members, namely ;

“That

Shri Syed Ahmed Aga,
Shri Virendra Agarwala,
Shri Chhatrapati Ambesh,
Shri Bhagwat Jha Azad,
Shri K. Baladhandayutham,
Shri Dharnidhar Basumatari,
Shri Jyotirmoy Bosu,

Shri Tridib Chaudhuri,

Shri S. R. Damani,

Shri K. R. Ganesh,

Shri Mani Ram Godara,
Shri D. P. Jadeja,

Shri Sat Pal Kapur,
Shrimati Sheila Kaul.

Shri Maharaj Singh,



